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HIGH COURT OF DELmAT NEW DELID

No93/Genl.-1/0C/KI<' C,
Date! 12 2». 1

NOTIFICATlON

'

I
I
I

lu exercise ofpowers conferred by Section 139(b) of the Code ofCivil Prn·::i:dur,: ( ,-.
of 1908) as amended by Amendment Act No.104 of 1976 and Section 297(l)(b) of :h,:: -'.',
Criminal Procedure, 1973 (Act 2 of 1974) and Section 3(2)(a) of the Oaths Act, i9V\
Court of Delhi has been pleased to extend the period of following Oath Comnisi a
Karkardooma Courts, Delhi, for a period of six months from l.3.10.2022 to 12.~~4.:W::!.1 1-
administeriog oaths and affim1ations to deponents of affidavits in accordan,.:~· w:,: , 1

specified in paragraph 5 ofChapter 12-B, Punjab High Court Rules and Orders \';;h1;1H , , ,

with Section 7 of the Delhi High Comt Act, 1966) and subject to the conditions laii do. ,.
Court's drcular No. 332/Qenl.IJ/DHC dated 14/9/2001 containing instnK~~;,.r,'.
Commissioners issued by this Cou1t:-

a

SJ, No Name ofAdvocates

1. Ms. Nitin Chauhan

2. Ms. PuuamKoul
.., Mr. Nand Kishor Goswami:.,.
-

BY ORDER OF TE ·

{RAvtn,,.m i;; D '.P t·' . '• o
.. JU.\tJt...1., % I?e •>

REGJSTR.AR GE 7

Endst. No. 17802-06//Genl.-I/OC/fHC/DHC Dated. 1219.2! · : ~·
Copy ofthis Notification and copy of instructions dated 14.09.2001 forwarded to:-

y'rhe Principal Dis_trict & Sessions Judge (HQs), Tis Hazari Courts, Delhi, fo, inH·. 1· · 1 .

and necessary act:i.on.
2. The Principal District & Sessions Judge (East), Karkardoom.a Courl,. '. l,· \ :.

information and necessary action.

3. The President and Secretary, Shahdara Bar Association, District Co:i, i. t · : 1•

Karkardooma, Delhi with the :remarks that these advocates will:+k :
Commissioners exclusively in Karkardooma Com1s, Delhi, till 12.04.20. ; ,
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BY ORDER UF l ff ;: •

WGR COURT OFDELHIAT NEWDELID

No93/Genl.-/OCT,+
Dated 12.103NOTIFlCATION

r-- ·•
SI.No Name ofAdvocates

l. Ms. Nitin Chauhan
'1 Ms. Punam Koul-'-·

3. Mr. NandKishorGoswami

(RAVINDER IE>
REGISTRAR CL· ; .

In exercise ofpowers conferred by Section l39(b) ofthe Code ofCivil Procedure , ,, . :
of 1908) as amended by Amendment Act No.104 of 1976 and Section 297(1)(b) of fo:.!, • :,
Criminal Procedure, 1973 (Act 2 of 1974) and Secti.o.o. 3(2)(a) of the Oaths A~t, 19tfl
Court of Delhi has been pleased to exte.ud the period of following Oath Comrn.is:;i, 1:1

Ka:rkardooma Courts, Delhi, for a period of six months from 13.10.2022 to J.J..04.1,1:::
administering oaths and affirmations to depoueuts of affidavits in accordance wi.! 1..
specified inparagraph 5 ofChapter 12-B, Punjab High Court Rules and Orders Volurnt: l I. , i

with Sect-ion 7 of the Delhi High Com1 Act, 1966) and subject to the couditions bid do-,·.. i1
Court's circular No. 332/Genl-ITIDHC dated 14/9/2001 containing instn1cli;)n,
Commissioners issued by this Court:-

Endst No. 17802-06//Genl.-J/OC/T.HC/DHC '' U . t !.
Copy ofthis Notification and copy ofinstructions dated 1.4.09.2001 forward,.. .

) T. H · c ts Delhi t:ir i1.1 ·f •/The Principal Dis_trict & Sessions Judge (HQs, 1s azan1 .o ,
and necessary act10n. . ..

1
., ..

. J d (East) Karkardooma C owt-. ·2. The Principal District & Sessions u ge .
. . and necessary action.

informaton. " dara Bar Association, District Courts
Th President and Secretary, Shah ,. h - advocates vii w.1

3. . e lhi vith the remarks hat t ese 7)28
Karkardooma. De ."l . K 'k:ardooma Courts, Delhi, tll 12.04.2....Commissioners exclusively m . 8l
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Subslib.lted vlde Circular No.148/Genl/OHC dated 21.02.2014.

5.

)

At least one Oath Commissioner sllovld ba evallabf(J for ettesnng :zffidavits at

tile place ar places dMignated l>y the concerned Bar Aeeoolatlon between

10.00 am to 5.00 pm on ~very working day.

6. The Sar Asaoclatjon of the concerned Court Corp(ex shell ensure that all

Th!SJRucrroNS IQ AN OATl:j CQMM1sa10NEB
NM32/Genl.-11/0HC:
Dated 14/09/20011. An Qatti Comriaeloner is given a commission un(!er the provision$ of Section

1ll9 of!he Code of·Clvll Procedure, 1ll08, SeC!Jon 297 of the Code, of Criminal

Procedure, 1!173 and SecUon a of Iha Oaths·Ae1, 1969 for an<1sting affidavits

for judicial Proceedings ·only, An Oafh Commissioner cannot attest an

affidavit Which la fntenaod fa be flied for admlnlat!'lltlv<1 purpoae,i or before an
l\,)CecuUve i;iutholity,

z. An Oath Commissioner Is appolritea ror a particular period and fora .PMicular

Court Campi~>:. He/aha Is exµected to bc avallable tn that prlculat Court
Cornplsx durlrg the period of the commlsslon.

3. Oath Cormlsslonors wI mutually declde, in consultation wth {he pa

Association of the Court Complex to Which they hitv11 bean appointed, thsl

place cir plate$ where they (Ot any one of them) wllf b<!I avellable for attesJt~g
an affidavit,

4. The Bar AasoclaUon of tha concerned Court Complex Shall ensure tMt

adequate sp~ea ie sv~llable to an Oath Commlagloner for attesting iiffldavlta

betwun 10.00 am and B5.00 pm on every working day.·

9.

Oath Cornmissioners adhere to the timings prescribed for their availablllty.

7.{') All Oath Commissioners are hGnceforth pll:rrnltted to ,,me~t the afl]davlt~ from

thoir reepecUve Offices Including Chambers within th.e Court Complex, while

maintaining the syatam of rotational ({f.lly in the Cle~ignated OAfh

Commissioners' Raom, There shall ba, at-leaet, one Oath Commissioner

llVailabla between 10.00 am and 5.0D pm. on all workln:i days in the Oath

cornrni$eloners Roam by rotation. However, attsetaUon work shall not be

done within the precincts or the Coun Buildings, Including lobby .ctoa.
Consultflllon r~om, Bsr roam. library, Lawyers Ctinleen etc, Theaa

hhiruclians vwlll be adhered to by Oath Commissioners In lettar encl eplrlt.

eetwea~ 10.00 am and 5.00 pm, avary Oath Commleetoner Ghsll, wnlle

atteetlng an affidavit at the deelgnat~d place or places, maintain the dres$

code preacribed by the High court for practising advocates.

All OaU1 Commissioner:; a.hall (whether attesting affldavita st tl'lc

designated plaea(s) Or 0hsrwise) malnteln a register clearly giving the

8.

r
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fo llowing :-

(a) Date .:ind sena1 No, of the affidavit

(b) Casi'! No , for wnlch the affidavi t 'is being et!C$ted , In the ,;,vent of a new

caes, Iha case number may be left blank.

. (c) Nama of llle deponent

(d) Name of the father/mother ofll'u!I d~ponent.

(e) Address of the deponent as per til e affidavit.

(t) Name of the person Identifying the deponent

(g) Signature ofths deponent,

(Note: The Addreas of the petson ici .:nUfyfng the deponent should also be

iv6n - but thle may prove curbaraoma)

10. Every Oath Comm issioner shall maintain Iht¢ rubber stamps as prescribed by the

High Court. TMsl!l rubbfl r stamps shall provide for the tollowlng:

(a)-Name of he 0ah Commlssloner In block lettere .

(b)Number givan by he High Court to the Oath £mmlssloner.

{c)'Period of of'Commlsslon,

(d) A statement that the Oath Commissioner hes been appointoo by the High
Court

(e) Space for Iha name, occupallon nd signature ot (he person Identifylng the

deponent

() 'The nm of the deponent.

(g) The name of the father/mother of tho deponent.

{h) The address of Iha daponenl

(I) Oate and serial mumbar of the aff davt

0) Space for Iha ~lgnature ot the Oath Commlstiloner.

11. An Oath Commissioner attesting an attdvt shall ecrutlni.:e Iha document ea tc, its

.;orreqt form.

12 . Where the deponent of an mfi davil is known t the 0 sgth Comrlasloner, he shell

append on it a certi1icata to tll at effact.

13 , Where the aeponant or an affidavit ,~ Illiterate ar le not convamant with the

language in which Iha affidavit Is written , the Oath Commieaioner ;hall, before

attealing the same, translate an Interpret the contents of the affidavit to til e

deponent in !he language known to t!Je deponent end shall sopara tely certify th,;

fat of his/her having done so.

14 . Where the deponent understands the language in which the atfdault ls wri tten , #tie

enough If the Oath omlsloner cerUes .Ahat the contents of the sffdat ha

beqn duly read over by the deponent and that the deponent'hea duly eclmowledgsd

the sme to be truend correct
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15. Where the deponent la a ·p~rcfamisi11n• lady sl10 shall, unless she is k11own to ma

person atteSllng Iha afflc;tavit, Ile tc!eol!Rec! by a peraol\ to whom she is known· end

th!lt person shsll prove the ienlf !cation bymeans of a scparetl'I amdavlt.

16. Every exhibit annexed to n affidavit shall be rparked, Inllalled and datecl by the

·oal.h Commissioner bafors it la sworn to or affinyied.

17_•• The Ragisterta) maintained by an Oatll ·commls~loner $11811 ba depositod after

exp/ry of hlsther tam with the Distiot end Sesslons Judge, ar the High Court. as

1h11 case may be.
It is made l!XpllciUy clear to all O:i\h Commissioners that any vlolatio11 of the above

Instructing will result in can0ell@on of the commisslon given to an Oath Commsiloner.

Thls circular ls issued in superaaasion of Iha circulars dated 4"' August, 1se7.

No.61/0enl.lG.l,/OC/IX.B.2 dated 7"' August. 1973, No.111/Genl.lllG,1. Dated B"' May,

·\!;175, No.24S and 250/Genl,/G.1./0CIDHC: del:ed 22"'- November, 1886 anti other

instructlons issued from time lo Ume and on the direction of Iha Dcll'll High court.

Sdl•

Rl:GISTRARGENERAL

()Vide orders dated 13.07,;'l017 of thla Court Clause 17. Is re-produced as under:

"T7¢ Reg!ster(s) malntalned Ly an Oath mmlssianar shall be dap0sltad at

tl\G end of each Calender year will\ tile cancernetl Olsll'lct ,2nd $aaalon$

Judge, Registrar General of Deihl High Court end Secretary Oenanll or

· 'uprm court ot Indl , as tho oce may bo."


